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Central_Administrative Tribunal,»Pgincipal Bench

[

Contempt Petition No.190 of 2002 in

New Delhi, this the 5th day of June, 2002

Hon ble Mr.Justice Ashok Agarwal ,Chairman
Hon ble Mr.S.A.T.Rizvi,Member(A)

Mahjabeasn Skhtar . .

D/o late Shri Raunag Ali Siddigul

R0 1478,48 mal Khan Street

Ballimaran,

Delhi .---.- Petitioner

(By Advocate: Shri Arun Bhardwad)

1. Shri S.K.Tripathi
Seretary .,
Departmaent of Education
Mo H.R.D.,GovE. of India.
Shastri Bhawan,New Delhil

2. Shri Hamidullah Bhat
Director,
Natioral Courcil for Promotion of Urdu
Department of Education
Mo HO.R.D. ,Govt. of Irciia
West Block-I,R.K.Puram
MNew Daelhi . ~ Respondents

(By dcdvocate: Shri M.M.Sudan)

Non-observance of directions contained in the
order  passed on  11.9.2000 in 048 No.52/2000 is made the

basis of the present contempt petition. By tThe order,

applicant has been directed to ke granted pay in the grade
of Rs.&6500-10500 with consequential benefits. Aforesalid

order  of the Tribunal has been impugned by the respondents
by instituting Writ Petition No.371%9/2002 and the same is
parding hearing and final disposal. No  irterim orders

hawve, howsver, been passad.

2. In wiew o the aforezaid state of things,

respondents on the ath of June,2002, have issued an order




Jmmﬂgranting.the“aforesaid,grade with consequential benefits to
the applicant. Shri Sudan;.the learned counsel appearing
on ‘behalf of the respondents makes a statement that
applicant will be paid the arrears within a period of three
weeks from today. According to him, this will be subject
to the outcome of the Qrit Petition pending in the High

‘Court,

3. In view of the aforestated position, no case
now survives to take action for contempt. Present contempt
petition, in the circumstances, is disposed of with no

order as to costs.

Wed, I

( S.A.T. Rizvi ) ( Asho garwal )
Member (A) - Cha}Yrman
/ dkm/ .
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